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As far as sugar is co n a rm d , i’ is be-
ing supplied to the best possible extentj 
but here Assam faces the Mm*- difficul-
ties as the rest of India. So far as die-
sel is concerned, I have to say that to 
a large t xtent, the problem is created 
by Assam itself. W hateve be their 
claims, contentions and basis for the 
agitation, if people conc'rnern in Assam 
would only agree to allow the Assam 
refinery to function and allow the flow  
of crude to Bara uni, the whole o f Assam 
will have all the kerosene and diesel 
it needs, in addition to easing the situa-
tion in U ttar Pradesli and Bihar. I 
am vfry unhappy that the Barauni rf'- 

fitir ry which has been built at an enor- 
mon'i cost and which is intendred 
to cater to the whole of the eastern and 
north-eastern region is p aclically shut 
down, and it is not able to perform its 
ightful duty in the service of the na-

tion.

M r. Thungon from Arunachal Pradesh 
made crrtain suggestions about the roads 
and the bridges and so on. I am happy  
to tell him that the allocation for roads 
and bridges has again been increased 
in this present Budget and the problem  
is being handled at a priority level,

A N . H O N . M E M B E R  : W hat about 
Farakka

S H R I R. V E N K A T A R A M A N  : I 
have no information on other points 
raised by some Members since it is not 
possible to get the information immedia-
tely in respect of States which are not 
directly under our control. Lastly, I  
would very briefly refer to the political 
issues raised by almost all the Members, 
particularly M r. Yndav M r. Chakra- 
boriy. Smt. Mukherjee and M r. Ravindra 
Varma. T hey referred to the present 
political situation in Assam. I wish to 
submit to the House that the whole issue 
is very delicate and it is being handled 
by the Prime Ministrr at her level per-
sonally and the Prime Ministrr had 
held two meetings with the Leaders of  
the Opposition in the Parliament and 
Some sort o f a consensus has been arrived 
at and the matter is still under negotia-
tion with the student’s movement, in 
A^itm. I have only to say that any-
thing that we say at this jucture should 
not add to the fire. There are several 
rdimensions to this problem. There 
is a question of the persons who are 
not Indiana at all. There is no accep-
ted definition who is a foreigner and 
e v e n  if there is a  legal definition, the 
application of it bristles with difficulties. 
Therefore, w hat I would appeal to the 
House is th at a solution has to be found 
by an agrremrnt with all political parties 
including the Assameses themselves, 
the residents in Assam and the 
People who are Indian citizens.

Ev rybu.ly agrees that a forrigrit r, accor-
ding to legal di:imiuoi', has no plac*. 
But I say that it is in the application  
of this principle that all the troubles and 
difficulties have arisen and the govern-
ment is doing its utmost to sec that some 
reasonable solution it> arrived at by dis-
cussions and mutual consultations. I 
would not like to add anything at this 
stage. As I said in the beginning, it 
is a delicate matt* r and it is being hand-
led by the Prime Mfnistrr at her level 
and we do hope that we will have a 
solution to the problems of Assam very 
soon, and once the problem is solved, 
Assam will march along with othtr  
States in India in its cherished goal of 
better and richer life.

M R . C H A IR M A N  1 T h e question is 1

“ T h at the respective sums not exceed-
ing the amounts on Revenue Account 
and Capital Account shown in 
the Third column ofthe Order Paper 
be granted to thr President out of 
the Consolidated Fund of the State 
of Assam," on account for towards 
defraying the charges during the year 
ending on the 31st day of M arch,
1081 in respect of the heads of de-
mands entered in the second column 
thereof against Demands Nos, 1, 3 
to 16, 19, to 77, 80 and 8a” .

T h e  m o t i o n  w a s  a d o p t e d .

M R . C H A IR M A N  : The question is :

“ T h at the respective Supplementary 
sums not exceeding amounts on|Revenue 
Account and Capital Account shown in 
the third column o f the Order Paper, 
be granted to the President out o f die  
Consolidated Fund o f the State o f  
Assam, to defray the charges that wil 1 
come in course o f payment during the 
year ending on the 31st day o f M arch,
1980 in respect o f the following demands 
entered in the second column thereof.—

D em an d  Nos. 4 ,1 1 ,1 4 ,1 7  to 19,32to
24, 30, 32 to 35, 37, 39, 40, 46, 49,
5° .  5=. 533 5*>, 57, 59. 6o> 63 > 64 and  
67 to 75.

T h e  m o t i o n  w a s  a d o p t e d .

13. 00 hrs.

A S S A M  A P P R O P R I A T I O N  ( V O T E  

O N  A C C O U N T )  B I L L ,  1 9 8 0 *

T H E  M I N I S T E R  O F  F I N A N C E  A N D  

I N D U S T R Y  ( S H R I  R .  V E N K A T A R A 

M A N )  : I  b e g  t o  m o v e  f o r  l e a v e  t o

i n t r o d u c e  a  B i l l  t o  p r o v i d e  f o r  t h e  w i t h 

d r a w a l  o f  c e r t a i n  s u m s  f r o m  a n d  o u t  o f  t h e  

C o n s o l i d a t e d  F u n d  o f  t h e  S t a t e  o f  A s s a m  

f o r  t h e  s e r v i c a  o f  a  p a r t  o f  t h e  f i n a n c i a l  

y e a r  1 9 8 0 - 8 1 .
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Bill Bill

MR. CHAIRMAN :  The questionis:

P1
“That leave be granted to introduce 

a Bill to provide for the •■•ithdraVval _ 

certain sums from and out of the Con 

solidated Fund of the State of Assam 

for the services of a pari of the financial 

year 1 980- 81.”

The motion was adopted.

SHRI  R.  VENKATARAMAN  :  I

introduce the Bttl.f

I beg to move.

“That the Bill to provide for the with-

drawal of certain sums from and out of 

the  Consolidated  Fund of the  State 

of Assam for the services of a part of the 

financial year 1 98 0 - 8 1, be taken into 

consideration.”

MR. CHAIRMAN :  The question is:

“That the Bill to provide for the with- 

drawa.l of certain sums from and out of 

the Consolidated Fund of the State of 

Assam for the services of a part of the 

financial year 1 98 0 - 8 1, be taken  into 
consideration.”

The motion was adopted,

MR. CHAIRMAN :  We shall  now
take up clauses.

The question is :

‘*That Clauses 2 and 3 and the Schedule 
stand part of the Bill”.

The motion was adopted.

Clauses 2 and 3 and the  Schedule were 
added to the Bill.”

Clause  1 was added to the Bill.

The Enacting Formula was added  to the
Bill.

The Title was added to the Bill.

SHRI R. VENKATARAMAN :  I beg
to move. :

“That the Bill be passed.”

MR. CHAIRMAN :  The question is: 

“That the Bill be passed.”

The motion was adopted.

130s hr s.

ASSAM APPROPRIATION BILL, 1 9 8 0 *

THE MITISTER OF FINANCE AND 

INDUSTRY  (SHRI  R.  VENKATA-

RAMAN :  I beg to move for  leave to 

introduce a Bill to authorise payment and 

appropriation of certain further sums from 

and out of the Consolidated Fund of the 

State of Assam for the services of the finan-

cial year 1979- 80.

MR. CHAIRMAN :  The question is :

“That leave be granted to introduce 

a  Bil1  to  authorise  payment  and 

appropriation of certain further sums 

from and out of the Consolidated Fund 

of the State of Assam for the services 

of the financial year 1 9 7 9 - 8 0 .”

The motion was adopted

SHRI R. VENKATARAMAN  :  I

introduce the Bill.

SHRI  R.  VENKATARAMAN :  I

beg to move :f

“That the Bill to authorise  payment 

and  appropriation  of certain  further 

sums from and out of the Consolidated 

Fund of the State of Assam for the  ser-

vices of the financial year 1 9 7 9 - 8 0 , be 

taken into consideration.”

MR. CHAIRMAN :  The question is:

“That the Bill to authorise payment 

and  appropriation  of  certain  further 

sums from and out of the Consolidated 
Fund of the State  of  Assam  for  the 

services of the financial year 1979-80, be 

taken into consideration.”

The motion was adopted.

MR. CHAIRMAN : The question is :

“That clauses 2 and 3 and the Schedule 

stand part of the Bill.”

The motion was adopted.

Clauses 2 and 3 and the Schedule were added 

to the Bill.

Clause  r, the Enacting Formula and the 
Title were added to the Bill.

SHRI R- VENKATARAMAN : I beg 

to move :

“That the Bill be passed.”

MR. CHAIRMAN :  The question is:

“That the Bill be passed”

The motion was adopted
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IntroJuced/Moved  with  the  recora-mendation of the President.




